. IN THE CENTRAL ADMINISTRATIVE TRI{
: AT HYDERABAD

BUNAL: HYDERABAD BENCH:

ORIGINAL APPLICATION Nb.472 of 1995

DATE OF

BETWEEN :
V.NAGA LAKSHMI

AND

1. The Chief General Manager,

Telecommunications, A.P.Circle,

Hyderabad,

2. The General Manager, Telecom;
Guntur,

3, The District Manager, Telecom,

Guntur District, Guntur,

4. The Sub Divisional Engineer (A)P

0/o G.M, Telecom, Guntur,

5. The Sub Divisional Officer,
Telecommunications,
Chandramoulinagar,
Guntur.

COUNSEL FOR THE APPLICANT: Mr.S.RA

COUNSEL FOR THE RESPONDENTS: Mr.V.b

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER

HON'BLE 'SHRT B.S.JAI PARAMESHWAR, }

JUDGEMENT

e

1

1

(

M

1

RDER:26th November, 1997

.+ APPLICANT

.+ RESPONDENTS

MAKRISHNA RAO

HIMANNA, Adl.CGSC

ADMN. )

EMBER (JUDL.)

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR,

MEMBER (JUDL!)

- Heard Mr.S.Ramakrishna Ea

¢; learned counsel for

thé.appliCant amd Mr.V.Bhimanna, 'learned standing counsel

for the respondents.

<

P ]



pothakc. —

. van

2. The applicant herein whi?e working és Part-time
Sweeperucum—Water Woman in the ofﬁice of the 3rd reSponden%
was served ﬁith a charge memoranéém‘alleging:that she was
not regular in her duties. An iﬂquify was conducted and

the Inquiry Officer submitted hisﬁreport. Considering the
findings of the Inquiry Officer,‘the 4th respongent 1in nis

memorandum No.E.45/Contg.Corr/94- 45/XII/KW/10 dated 14.1.95
(Annexure I at page 10 to the OA) ‘terminated Per services.
It is submitted that the applicaJ@ had preferred fp appeal
against her termination to the ZHd respondent on.i4.12.94
(Annexure XI at page 26 to the OAi‘and that the said appeal

is still pending.
- |

3. The respondents have filed reply in a way
|

justifying their action in terminating the séFvices of the
| |

applicant.'

4, - The applicant is a Paét-time Sweeeper-cum-Water
Woman. Since her appeal is pehding, we dﬁ not wish to

express any thing on merits. | We direct the District
Manager, Telecommunications, Gugtur to dispose of the
L
appeal in accordance with law. &é further diiect that even
if the appeal is decided againstf%er, considéring her poor awd
livelihood condition, the respon%gnt may conéider her c;se
for a Part-time Casual Labourerf?ngagement in future as a
freshrentrant if there is needifor engagind such a Part-
womfied

time Casual Labourer insteadﬁgof engaging open |lsme

candidates. | . i

5. With the above'directidﬁs, the OA is disposed of.

: |
No order as to costs. ! .

ot T

. |
(B.S.JAT " PARAMESHWAR) | - (R.RANGARAJAN)
EMBER (JUDL.) ‘ - MEMBER (ADMN.)
o : B
q/& Uﬁ? DATED: 26th November; 1997 | 4ﬁh ﬂf

Dictated in the [6pen court
, S 19P g




Copy ta:e

1% The Chiaf, General ﬂanagar, Talacommunications, %Pﬁtircla;
~ Hyderabadi N L :
2: The General Menager, Talecom, Gunturs+
3% The Bistrict Nanager, Talecom, Guniur Districts Gunturﬁ
43' The Sun Divisional Enginaar (R), B/oGanaral nanagar, Talacem,
, Gunturﬁ* o _ L e
5% The Suq Divisienal 0fficer, Telscommunications, Chandramoulinagar,
) Guntur@ | 7 N | ,
6@ -Ong ca@v to nrf) s¥Ramakrishne Rao, Advocats, CATS, Hydi
7% One copy to Ml ViBhinanne, Add1iLGSC/, CATY, Hydd \
8. One copy to BSIP (3)y CAT., tydd
9%, One copy to DYR¥(R), CATY, Hydd

10% One duplicetel
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‘ P
TYRZD BY CHECKED By
COMPARED ny APAROUED gy
TN THE CINTRAL A0MINIsTRATIvE

TRIBUNAL
HYDERA 31D :
PHL H'aLs syag RVR4NGARAJAN M~ )

A WD

THE HON'BLE SHRT B.5.7A7 PR RAMESHUAR

M (3)
Dated: 26[(’; /q gz
CROER/3UDEMen

M ALR B/ e~

‘ ~in |

Admitted whd Interin Directions

Issyed,

.[‘-‘ll]_{ L ad ) r

Disposed of .with—irsctions

Dismissod

Dismisshd og Withdrawn
Dismissdd fPop Dafault
Ordered/Rejected -

II Court

awlrr gwraiae, AET
Cantral Admmis%ve Tribunal
geer DESPATCH

- 5 DEC 1997

a'a-q-aﬁ: s @
HYSERABAD BENCH |
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